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PER ASHOK JINDAL: 

 

 During the course of hearing, the ld. Counsel for the appellant 

submits that the appellant is a proprietary concern of Sh. Vinod 

Kumar Garg who unfortunately passed away on 25.12.2019.  A death 

certificate to that effect has been placed on record.  In view of this, 

the appeal abates. 

 

(Dictated and pronounced in the open court) 

 

(SANJIV SRIVASTAVA) 

MEMBER (TECHNICAL) 

(ASHOK JINDAL) 

  MEMBER (JUDICIAL)  
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